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Pooanolion of Sepicr  Stepographers  in

CPFC

S SHRE TP

FAVATL
SHRI SOHAN LAL DHUSIYA:

Wil the

ricases 1 ostate:

LLABOUR be

sinister  of

twy whether 1t is u fact that in  the
Otlice of Centrul Provident Fundg Com-
piissioner, Delhi the Senior Stenographers
ure alyg given chance while making pro-
motiony lp the post of Superintendents!
Section Officers as per the existing rules;

(b) if <o, the number of Seniop Steno-
graphers promoted to the said posts dur-
ing the Jast three vears;

() if no promotion has been made the
reasons fop violation of existing Rec-uit-
ment Rules in such cases;

td) whether i is also a fact that the
Central Provident Fung Commissioner in-
spite of Government’s directiong has heen
promoting only Assistants te the posts of
Superintendents; and .
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{e) the action tukenproposed 1o be
taken to rectify the irreeularitioy com-
mitted to remove the injustice meted out
to Senior Stenogruphers and punisy the
officers found msponsible for violation of
Recruitmeny Rules?

THE DEPUTY MINISTER iIN THE
MINISTRY OF LABOUR  AND THE
DEPUTY MINISTER IN THE MINIS.
IRY OF PARVIAMENTARY A

FAIRS (SHR! RADHAKRISHAN M ATLA-
VEY A (w) und (by Even though, under

the existing veermitment pofes of the post
of Superinicndent, n che Emploves” £o.

vide Fund Oruind on, Somicr Slenoa

goaphery e Wla, reouived o be considors

ed for promotion. ng Scniop Steaonrs b

as Sepevintendent

Proma o

imropire fust 3 oacars,

(ch o (C)

crtivment rale,

Anoumendment to the 12
exctuding Seniop Stenos

promoion to the vost of

was omnder consideration

at ane time, On the hasls of thic drey
amendmant, od-hoe promolions hngd been

given fo Assistonis o

Central Providon: Fund Commn e
hus boen direcied 1o omoke all proas e,
according o the 2iisting reoruitment (ues
wh' inclnde  Stenographers (Senior s

ome of the feeder cadres.

sipoe enwtusing 7 Sondey Steancraehio
frogs promotions which were only oy ud-
hoo hoasis was on account of incorreet ine
terpretation of  rules’instructions,
g anvbody oo the alleged lopse o mos
colled for

panish-

Installation of <tatues of National Leadory
333, SHRIMATI RATAN KUMARI:
DR. RATNAKER PANDEY:

Will the Minister of  URBAN  DE-
VELOPMENT pe pleaseg to state:

(a) whether ol the formalitieg "huve
heeny completeq for  installation of the
statues of Mahatmy Gandhi, Juwahar Lol
Ncehry and Indirn Gandhi in New Delhi;

tb) if so, the places identified fo, the
purpose; and



